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THE MINMISTER. OF STATE IN
AGRICUL

AND TRRIGATION Seta

SHAR
NAWAZ KHAN) : (a)to (¢) A
Seatement i laid on the table of the House.,
[ m  Libraty, 'Su No. L.T.
gé7yf1sl

Complaints from Maharashtra
segnrding waste and Non-consam-
ahis Material In Imported

Yoddgraia.

8¢85. SHRI TUNA ORAON : Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased tostate :

(a) whether Goverament of Mgharash-
tra have complained to the centre that
the foodgrains imported from abroad
contain wastt and non-consumable
materinl to the extent of 25 per cent,

{g:ge:heth:r the complaint has been
veri and if so, the results thereof ;

{¢) whether the Government of Maha-
rasgra have been reimbursed for this
loss on account of waste material ;
and

(d) if so, in what manner and to what

extent during 1972-73 and 197374 till
the end of February ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE) : (a) to (d)
The required information is being collect-
;db&nd will be laid on the table of the

abha.

Reversion of CO.P.W.D. Engineers

6086, SHRI S. D, SOMASUNDARAM :
Will the Minister of WORKS AND
HOUSING be to refer to the
reply given to Unstarred Question No.
3564 on the 26th August, 1974 regarding
Engi graduates working as Junior
Engincers and state

(a) whether the Central Public Works
g?pfrhnent prepose to promote Asshitant
ngincery, Exccutive Engincers, Superin-
ﬁnzlneen snd Chief Enginvers

tending

strictly aceording to seniority as per
recnt Sy Court judgement as is
done in case of Jurior Enginters ;

(b) Whether the CPWD proposs to
revert all the high level Engincersimme-
Ay sapér Suprome Coart judgement ;
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{c) if o, the detailsof Engi
od %o be ‘reverted sod otk
to be taken to effect revemsion of thorg
who have got promotion in excess of theis
entitlement ; and

(d) if no reversion is , the
reasons for discriminatory sm:?t
meted out to engincers of different classes

THE DEPUTY MINISTER INTHRE
MINISTRY OF WORKS AND HOUS-
II\;GM% _DAI.IIR““:INGH} H
a Judgement sw
Elourt in the Writ Petition filed by Shei
1;»&5. Suw ti:;d X the.Die‘putme
s in tal with nt
of Personnel and Ministry of Law.
It will be implemented, as soon “is
allits imphications become clear. For
this vigorous steps are being taken.
The question as to who from amongst the
persons already promoted will have to be
reverted , if at all, will become clear
only after the revised seniority list has
been drawn up, their position sls-a-vis
the others has hbeen determined and
rsons considered senior to them have
en screened for the purpose of promotion

next higher rank of Assistant 3
Promotion to the grade of Executive I
neers in the Class I Central Engincerin
and Electrical Engincering scrvices, is
however, made from twodifierent sourcey
via, the Junior grade of the Class I service
and the class II Engincering Service.
There can be no question of inderse
seniority between members of two different
'erviu.-a.

and (d) Since the Supreme Court
'...sf;Lm ig sjtiil understudy these questions

do not arnse.
C.P.W.D. Assistant amd
Execuiive Engineers w.h the
same Reglons

, SHRI S, D. BOMASUNDA-
RAM: Willthe Migister of WORKS
AND H1OUSING be pleased to state 3
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CPWD who are serving in the mmé ye-
gions without going to sy remote Ares §
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